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CENT RAL ADM I NISTRATIVE TRIBUNAL 
CHANDIGARH BENCH 

CP No.060/00135/2016 IN 
OA No.060/00606/2014 & 
M A No. 0 60/009 36/ 2 017 & 
MA No.060/0 1465/201 6 

Date of decision: 03.07.2017. 

CORAM: HON'BLE MR. JUSTICE M.S. SULLAR, MEMBER (J) 
HON'BLE MR. UDAY KUMAR VARMA, MEMBER (A) 

1. 1 1 FO D Ka ra m ch a r i Sa n gh, Cl o Bah a dur Sin gh Street 

No .1 7 I 3, Guru Go b in d Singh Nagar, Bathinda, Punjab 1 5 1001 

through its Ge n er a l Secre ta ry Sh . Vij ay Ku m ar . 

2. Des Raj Sl o Ho s hi a r S in gh , PI Ma te (Token No .1 73 ), Cl o 11 

FOD Kar a m ch a r i Sangh , Ba h a d ur S ingh Street No . 17 I 3 , G u r u 

Go b ind Sin gh Nagar , Bath in d a, Punj a b 15 100 1. 

3. Ku ld eep S in gh S l o Nand Sin gh , P I Ma te (Token No .407), Clo 

l l FO D Karam chari San gh, Baha dur S ingh S tree t No. 17 I 3, 

Guru Go bind S in gh Nagar , Ba thinda, Punj a b 1 5100 1 . 

... PETITIONERS 

(Presen t : Mr. Aseem Ra i, Ad voca te). 

V ERSUS 

1. Sh . G. Moh a n Kum a r , Secret a ry to Gov t. of Ind ia, Mi n istry of 

De fen ce (De partm en t of Defe nce Produ c tion ) Bra n ch (Ord. ) Pi n -

908546, Ne w De lhi . 

2. Sh. C. Vi s wa n a th , Secr e ta ry to Govt. of Ind ia , Ministry of 

• Per sonn el, Pub li c Grievances & Pen s ion , De p a r tm en t o f 

Person n e l &, Traini n g, Nev: De lhi. 

') 
v. Co l. Ra m Ni vva s, Offi cer- in -Ch a rge, AOC Records , Pin- 9 00453, 

Cl o 56 APO . 

4. Col. An irban Chatterjee , Com m a ndin g O ffi cer, 11 , Field 

Ordnan ce De pot (FOD) , Pin -9099 1 1, C jo 56 APO . 

... RESPONDENT S 

(Present : Mr. Ra m La ! Gu pta, Ad vocate & Mr . Dh ir en cl e r S huk la , 
proxy for Ms . Ni d hi Garg , Advocate) 
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ORDER (ORAL) 

HON'BLE MR. JUSTICE M.S. SULLAR, MEMBER (J):-

In view of th e compliance affidavit a nd th e orde r dated 

12.06 .20 17 (Annexure MA - I~ - 1), th e instant Contempt Petition has 

becom e infru ctuous , which is hereby dismissed as such, as prayed 

for . 

Needl ess to m ention , th at in case the petition er s still rem a m 

aggri eved by the order dated 12 .06.20 17 (Ann exure MA-R-1 ), in a ny 

manner , then they would be a t liberty to avail th eir appropriate 

legal remedy to challenge its validity , in accordance with law . 

...., 
(UDAY KUMAR VARMA) 

MEMBER (A) 

' rishi ' 

(JUSTICE M.S. SULLAR) 
MEMBER (J) 

Dated: 03.07.2017. 


